
IN -YHE CENTRAL ADMIN I 	
AB STRATIVE TRIBUNAL HYDERABAl ENCH 

AT HYDEKAl 

O.A.NO.IC/93 
Date Of Order 	.10.1993 

BETWEEN: 

D.Vinayaka Rao 
Applicant 

A N 1) 

The Secretary to Gov I ernment 	 A 
4P 

6' Ex- Officio Chairma; n W F11Y- Board, , New Delhi.' 	 U 

General Manager, 	i 
SOuth Central 
RQil NilayaM, 
Secunderabad. 
Divl. 1~ ly.Manager, 
South Central Railwa~,, 
Vijayawada. 

Respondents. 

I 

Counsel for the Applicant 
I' 	

M-r.y,.S.R.Anja 

Counsel for the Responden6 
Mr.D.Gopal 

HON'BLE S~LRI T.C~W4DRAl ! ARA R~-DDY MEM13ER (JUDL.) 
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said to be studying in college respectively. aer-, one 

of the sons of the said' Lakshmaiah is already in E 

government job that 

1-00 "o 

rking in a gazetted post. 

such it cann-t be* said that 

I It h 
e family is 14:2 placeAK., 

1 1 	. 
c i I ciLLTIstances as to require an appointment on compassionate 

grounds without which the fEimily ,vill not be able to 

survive. As could be 	en-the said Lekshmaieft seems to s~ 1! 
"bout 311- years.- 60, the said. hzve put jr. service of 

Loakshmaiah should have 	t full pensionary benefits. 

Mmittedly it is only 	er completion of 51 years age 

thet the said Lpaks!hmaiih had retired on.medical invalida 

tion grounds. So, as the said Lakshmaiah had received 

itil pensionary benefit~ls and as already po:knted out as 

i 
the eldest son is in a igovernment job it may not be fare 

to give a direction tolthe respondents to consider the 

applicant herein '-or a pointment on compas5ionat6 grou,nas.. 

The action of the resp ndents in re6ecting t4e claim 

of the applicant ±Or c6mpa,ssionate appointment in this case 

appears to be talid. Lence C .1%. is rejected. There shall 

be no order as to cost.s. 

W, 

TO BE TRI E UUY t 

. ................ 

TdbuzW 

HydezEbdd Bdaclh 
Rvderabad,. 
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In the counter filed by the respondents 

it is maintained that the applicant has six sons. The 

eldest among them is one D.Yoteswara Rao. The applicant 

herein is the 3rd son of the said Lakshmaiah. The 

applicant is said to have passed B.A. end is said to be 

unemployed. 

in the counter affidavit it is maintained 

that D.Yoteswara Rao is the first son of D.' Jakshmaiah 

is aged about 37 years and is working as Veterinary 

Doctor at Hubli. During the course of hearing of this 

Q,A. an attempt was made by Mr.K.SJ,.Anjaneyulu, counsel 

for tj-je applican-,, to show that the said D.Xoteswara Rao 

is not the natural son Of the said ial~shmaiah but is 

the son of the said Lakshmaiah.,.~~d certificate 
r\ 

of the Mandel 1,evenue Officek-4*,d8tE-d 15.5.1993. No 

material is placed before us by the applicant to show 

that his faLher (Lakshmaiah) was treating the son 

1' 	
--1 ~' ~ Iv, lrz-'C' '~ 

4-4.Kotesl-ala iao is t0he 	 son. It appears to 

us that the said Lakshmaiah had been treating the said 

Ynteswara 1,ao as his natural son while in service. so, 

in view of this position, we are not inclined to hold 

that the said J~otes,.,;ara Rao is theW'-X,z-kson of"the 

said Lakshmaiaft and tAa5~ are also not prepared to p1pce 

any reliance on the certificate said to be issued by 
I,k,o JY-"b^A ~ 

M.i,.O. describing the said, Yzteswara Rao as ra--"tur 1 

ison of the said Lakshmaiah. So, for all purpose it 

can be taken that one of the f4m~ y members of the 

family of the applicant is working as a Veterina-ly 

Doctor which is Gazetted post. As could be seen from 
L-,,~- 16~, rv- w'-k 

the counter the second son of t4e deese~ has studied 
L-,- \C- r ~-~ fv-, C-~ ~k 

up to B.Com, 4th son of tAe deeewieed . is said to be 

studf,*1~11B.Tech., whereas the 5th and 6th sons are 
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In the counter filed by the 

it is maintained that the applicant has six 

eldest among them is one D.Yoteswara Rao. Th 
! I 

herein is the 3rd son of the said Lakshmajah. 
1: 

applicant is said to have passed B.A. and is 

unemployed. 

In the counter affidavit it is ri 
I 

that D. Mtesware Rao Jz.the first son of D.') 

is aged about 37 years and is working as 

Doctor at Hubli. During the course of t. 

O.A. an attempt was made by Mr.K.S.R.Anj 

for the applicant to show that the said D.Yote 

is not the natural son of the said Lakshmaiahl 

the son of the said Lakshmaiah.,M4e--s;ftqid cert 

of the Mandal Revenue officejL4*- dated 15. 5.195, 

material is placed before us by the applicant 

that his father (Lakshmaiah) was treating the 
1 --4 P , 1*% Arz\~e I 

~.Koteswara Pao is tMe 	 son. It ac 
I 

us that the said Loakshmaiah had been treating 

Yoteswara Rao as his natural son while in ser 

in view of this position, we are not inclined 

that the said Fbteswara Rao is the kj-~~A-kso 
\,f JL 

said Lakshmaiah and tkAy are also not prepare 
I! 

any reliance on the certificate said to be is 

M.R.O. describing the said Yotesware Rao aste 

son of the said lakshmaiah., So, for all pu I 	 %~ 

can be taken that. one of the Fami Y members 

famil~ of the applicant is working as a Vet 

Doctor which is Gazetted post. AS could be 

the counter the second son of 4,4e deeezc~ 

up to B.Com, 4th son of the dee"Beed . is sa 

Studf*~dlB.Tech., whereas the 5th and 6th 
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Copy to:— 

I 	The Secretary to Government & Ex, Officio Chairman, 
Railway Board, New Delhi. 

20- General Planager g South Central Railway,,RailNilayam, 
Secunderabad. 

3* Divisional Railway Manager, South Central Railway, 
Vijayauada. 

4; One copy to Sri. K,'-S,R,Anjaneyulu,, advocate g CAT,, Hyd o- 

50-1 One copy to Sri. DoGopala Rao, SC for Railways, CAT, Hydo 

60 One copy to Library, CAT, Hyd* 

'o One spare copy * 

N 

k~' 
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Copy to:— 

I.; The Secretary to Government & Ex. Officio Chairman 
Railway Board, New Delhi, 

2 	General Managerg South Central Railijay.RailNilayam, 
~Sscunderabad, 

30' Divisional Railway Manager, South Central Railu Y. 
Vijayauada. 

40~ One copy to Sri* Ko'SeR.Anjanayulus advocates CATIV Hyde~ 
I I 

.5e' One copy to Sri. D#Gopala Raoq SC for Railways, CAT 9 Hyd e 

60' One copy to Library, CAT, Hyde 

,,?'~.One spare copy.- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA3AD \ BENCIH A ~EAD, 
O,A,NO, 10 of 1993, 

Between 	 Dated: 6t,1.19931--l' 

D*Vinayaka Rao* 	 Applicant 
And 

1. The Secretary to Gwprnment, & Ex, Officio Cha.irmhn, Railway 

	

Boardo New Delhiw~ - ; 	 I 
2* General Manager, South Central Railway, Rail NilaLm, Sec-bad 
3.. Divisional Railway Manager, South Central Railwayl Vijayaw~~a 

I 
Responden 

S* 
Counsel for the Applicant 	Sri, K&S,R.Anjaneyulu 
Counsel for the Respondents 	Sri, 	 SCII Or RlyS~ 

CORAM: 
Hon'ble Mr, T,Chandrasekbar Reddy, Judicial~ em er 

The Tribunal made the following order:- 	I 

Mr, K# S,R,Anjanelv.ulu, for the applicant is p 
! 
resent. Hear I 

Issue notice to I the respondents for admission hearing 

and list this OA on 19.2*11993* The respondents.will be at 

	

1 	
1 liberty to file their counter in the meanVhile with a copy to 

the advocate fcr the applicant. The respondents sbal~l make 

it clear whether the rfiam.ily of a govt. employee who had retired 

	

. 1 	1 	7 
on. medical inVaWation g'rounds after he had completed 57 

years of age is entitled !for any appointment on compassionate 

grounds, 

Deputy Registrar 

Copy to:- 

1* . The Secretary to Government Ex. Officio Chairman, Railway 
Board, New Delhi.,-, 

2. General Manager, South Central Railway, Rail Nil am, Sec-bad, 

3.. Divisional Railway Manager, South Central Railway, Vijayawa.'~a4 
4i One copy to Sri, K.S.R,.Anjaneyulu, advocate, CAT,~Hyd, 
5, One copy to Sri. 	 SC for Railways, CAT, Hyd, 

60 One spare copy, 

Rsm/- 
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